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The applicant has approached this Tribunal praying 

that the direction may be issued to respondents to 

interrelate, the name of the applicant for the panel 

dated 1%11'4987 at appmpiiate place with all consequent-

tial benefits and they, be also directed to produce the 

original record of written test of the applicant held 

on 6.3c1987 and Viva-voce test held on 141,19871, 

2% 	
The applicant_was initially appointed IV as 

SafaiwalS 3 in the grade of is. 196-232 on 30.1%1975 

and was posted under the Carriage and Wagon department 

was promoted to the post of Shunting Porter graders. 

200-0250; He was again promoted and: transferred as 

Pointman grade Rs. 200-250 and was posted under Station 

Master,' LaMar Juntion of 14. Ply. On 14;L.82 he was 

selected as Capin Signalman by a positive act of 

selection in grade of M; 210=270,1 260-400 and was 

sent for one month trainirobbtificatien dated 30-12-86 

was issued for filling up 31 vacan4es of Switchmen 

in the grade of 120272040 for the persons who had_complc 

teafive years of service up to 31,12:1987 and were 

matriculate; The applicant, had appeara test and 

was interviewed vide order dated 34.87 The applicant 

alongwith others were directed to complete two months 

training The applicant was placed at SI. NO. 31 of th 

list, 



successfully IiiikiatratottOxisTheri 	 The applicant ie  
-ed 

complete the training and his name appear7at Sl: Na, 13 of the 

successful trainem_The resppn-pdents issued another letter 

dated 24:8,87 for fresh intervieW, The applicant appeared 

the fresh viva-voce test but in the result declared on 

12,11:87; the na me of the applicant_did not as figure. Against 

his grievances 
edthe applicant made various representations and 

he was replYiide letter dated 14,9:.90 7. The applicant again 
of 

represented_ the matter by filing appeal dated 8.4:91 buii no 

avail, The respondents have stated that the Sailwritten 
_ 	, 

test held on 6.3,87 to 8.3,87 and supplementary on 9,3:87 and 

thereafter viva-voce test held on 1.4:87 to .%487 and 8r.4:87 a 

and Supplementary held on 13,4,87 were cancelled on administ-

rative reasons by the competent authority andas such as the 

4, 	fresh selectiop for the post of Switchman grade 1200-2040 was 

arranged and written test held on 8.?:87 to 11,8,87 and 

supplementary held on 16,9.87 and thereafter viva-voce toot 

test held on  % 

	

	
_

".%87 to 9, 87 tnd supplementary held on 

16,8,87, The applicant/ again; called to appear in the fresh 
was 

selection and viva-voce test In which the applicant was not 

found up to requireAmmt standard for the post of switchman 
ce and that is why his bane wasa  

 not found place in the list, 

According to the respondents _due to exigency or 

urgency of staff the pemors who appeared in the written 

test and viva voce test were sent for trainirg only to AIMS 

save tits time and ensure the availability of trained staff of 

operational duties and as such the applicant has no case and 

the application deserves to be dismissed, 

From the facts it is clear that the applicant has 
not 

AL"stated the facts correctly as in the second test, he partici 

pated limodamMtwithout any Objection He was not found fit and 

that is why his tame was not included in the panel`, The applica-

tion deserves to be dismissed!, No order as, to costS, 
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